265 Statutory Resolutioy seeking
disapproval of the Foreign

ar 98 4T FIYERT ATT § | TG
aidi & 20 fgmz & | @aAn
HL AG AT FHRC

STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE FOREIGN
TRADE (DEVELOPMENT AND REGU-
LATION) ORDINANCE 1992 AND THE
FOREIGN TRADE (DEVELOPMENT

AND REGULATION) BILL, 1992—

Contd,

DR. NAUNIHAL SINGH (Uttar
Pradesh): Since, technology, investmeng
and production are inter-dependent, wiil
the hon. Minister assure that this Foreign
Trade (Development and  Regulation)
Bill, 1992 would be able to bring about
thzse elements together and spur  the
economic  growth forther? He has
po‘nted out that the Import and Export
Contiol Act, 1947 was made under diffe-
ref( circumseances, Although it has
been amended from time to time, the
Act does not provide an adequale iegal
framework for the development and pro-
motion of Tndia’s foreign trade. Besides,
in July 1991 and August 1991, major
c¢hanges in trade policy were made by
policy were made bty the  Government.
But these were not comprehensive mea-
sures.  The goal of the new trade policy
should be to increase productivity  and
rompetifivenees to achieve a strong  ex-
port performance.  However, the pro-
minent missing elements in the Bill are:
(1) The provision of conducting whole-
same international marketing surveys in
target markets by professionals. (2)
Proper direction of the trade to follow.
(3) Reducing the cost of production.
(4) Quality contro] mechanism. (&3]
Provision for research and development.
(6) Intensive and extensive training  of
exporters which shouid become a condi-
tion precedent for registration of an
exporter. (7) Provision for organised
export-oriented production activities,

(8) International advertising campaier
for India’c goods,

[The Vice-Chairman (Shri H. Hanuman-
thapps) in the Chuir]

In this country, the practice has  been
to export whaiever i being  produced
and not wilfully manufacture and ex-
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porg what is needed in the foreign mar-
kegs. Hence, there is no marked-orien-
ted production. To this end in view,
the Bill is Silent.  Besides another se-
rious complaint has been that the goods
exported do not generally match  with
the samples earlier approved by the buyer.
The Bill does not provide any safeguards
or punishments against suchp ap embarass-
ing sitvation.  Therefore, 1 do mnot
support the Bill as there are nop  pro-
visiong in it for the development of
exports, Thank you.

At wivz Vag A (A fRafam):
IURCEAE  WErEd, F WA 3%
(zgemde uwe wWawd) fa@, 1992
¥ gag & 4 Ao fauR W@ @)
iz ST AmaTE § @I &M T
amtErt oF WEl gWr Wifen, @
¥ ooT oY TR ¥ Wi W oaw Wl
AT @1 ¥, T WA ¥ W oFEEe
ar A% @ W E A A oATA F
far wwid 70 @ &) Ig AN JF
R e W Afa @, |
wa z4 Affd &1 ARA F AU gH
grar arfan, 9 f& 3w AOfF 1 AR
FerET &7 & fau |

wEIRA, gWA &T U A Fe
amy fram $1 AT FY T AT at
¥ FTM AR IR & wmEr e
= g ag wmar feary wdr of
ga¥ Ag woamEr g, wAfE aw@ A
Wpoaer ¥, W A W A T R
aTgT & WA @ § AT Ay zafag
f5 dot@ ¥ fFEm § g9 Ag adEar
A& WTEN, TER WIGT AR €
t owfy ife, fored #@ T AT W
§ ofe MeR W AW FT AW
@ % & Fgm f§ Mg A OAR
Ay X AV A@ @ @ar | zafag
g A FT g R IAF! AT
2y & fau Hifs due s =ifgm )

3
&

ngRA, FE FE FT TAE g fF
AET F WFH § I Awm fue @
8t W A g fEem F}OERT
sgar Ay o W F#E amr AR
A m_i wW A & AR ag oW



267 Statutory Resolution seeking
disapproval of the Foreign
[t wae= fag @ta]
7 & 3g sfzamese o™ T &, g
FTEEE TW 7 ¢ ¢ ag efeufw
agr |Ew F oI § AR g@E
G ME W R &t gR gL AW
FAT FT TGAT AT § MT dEL &
AT AR & | afs Fgt |amEr W
2 oag ot 5§ FTEge A TET 3
7Y awg & B oA mErE F 45
i qIg WY ag W Shwfage 3
H owET gAr & T AW Al Fﬁa’T
qGE 9T _FAAT A E fF ST BT O
HIT 2@F & AT FH w9 AA g fT
S AA FAR THE P A I
Bal & TWAT AT ®C AT & Wi
ga MYy ¥ A, Ay F AT qA s
® 8

qATIT,  FA AT UENIE A
T E? oagt w owdar?ogm
FAT URRGYS mET AT G W F 7
TE &Y T add et § 7 ogwy
gaaq fetd sFaw @ {RaAr Al
FAT BA SAFT OFAE FL AFT & 7
I ary FHIE a1 uEEqiE FIA B0
gt agy ? ar I g 6 o39 gq
7z Tifge f5 S NAX TiE@ T o
ardy & A8 qrandt Aargd, R,
A=q(F, A, AGAT, AT, 3T AT F
ML Afsfa oaeam, fvzd@ 1 wFH-
& HTF & fq¢ gT qrT a7 w2
T T FNE ¥ T FRA-TFAA
A2l IR A AN WIEARET T R/
FMF  ag7  HeATTHT AqfE 9IS
gt wfemgET &F0 & o Tg @’
gatgerss wlearwy  fSamm @y
ST &, R fRa 9T §@giafg
[T F, I FEAEIT ¥ TAT AT
gafoerzees wledargsiz IAFT  qen
faaqr § @ 9% w1 ag F7 fov
FEr ¢ 9AE o f&Ar ST ) SqEr
FeT A gEefHEw 9F fam Sw o

SAR qAAL T & W ) IAFT
WaFAgEs aa femr s 9as
qre oaT A gl AT ¥E JF glar

qraT 8, fad I B1 ST IFAT gAT

g

[RATYA SABHA] Tirade

(Development and 268
Regulation) Ordinance 1992
ggigm, § g 5 1T F oaw-
e AR W & fau m=w uFw
T ATfge AW ST A9 g Sua fau
Ugz =T gAT Avfgw | gAYy qW ¥
T oatT F A q9dT & IO9F THe
oiT giaT Irfgr  91auE S g
1, wgd ¥ sfeem amar @,
Fad AU W 98 7R TETHE ST 8
o ag 3aH F1E forba T
1.00 p.M. &, wfsa 5 g 1 geqie
T TFAYE w1 U JTET
Ig W N1 AU Say qE G
g1, gl qra 2T ArAry fAw g9
AH AT ¥ U 9 uR dw, TR
FaE F fAn 9w s fea®r Fu
M AT HE | @@ AT ORI IH
@ 37 atgarfaat § war fawrer @
A JF fF ITHN FO FA AL f@Ar
WEC Y gal IS @ ST 'Ry g
F mF 41l F WA aq gy & 7
FT ITR NEFA wgE F Ay,
ITRT WEAT FT AT SHRT A
faur wwar ? s g8 & gfaat &
WIFT, AT AT AFD T FY FATHT
AT AT T T IWOH S | SR
fgeseduy & S5 A a1 JE Ta=r
®T AT, TEA ar adl TE www
T A T H oI § Zafww
af 43 w38 f6 W T H FAFAT
Fifgr | Ata W fgal ¥ fao an
A FT AFAM G TET G | AT R@
WET F ogadr @, "R &0 @6 ;e
# 30T fue N & frdt F oguE
q I8T 964a1 | ¥HEAQ ATYw THE &
fao wiat ®7 TFAGE I T o8
Gead gt WIZT AT 39 e S
mEw qa‘“quﬂ SYTFEH,  UwHi-
FEA A TEET &, TuF Gay F
TN Fw AW aF T8 faer §,
safan 34 ude w1 {Ad ITEr &
faw w1 fam S1e 1 SeRT gy
T ST FI, TTA DAE wA A7
wAIAIE WU, T T e Sieay
T fag #iT G ¥ 997 TrET 9w
¥ foa wder wge grw arfzn, g@
UR F IAF FAC FL RIF A
gMT =rfaC | Ig WT1 FEd gU
gur =gl § . ufEErn




269 Statutory Resolution secking
disapproval of the Foreign

SHRI INDER KUMAR GUJRAL
(Bibar): Mr. Vice-Chairman, the Bili
as it is presented, 1is in a way morc
of an administrative Bill than a policy
Bill. Naturally, while talking about
the expor(ts, one cannot but  express
anxiety about the way the new econo-
mic policy js reveailng itself. Much
dependence in the new economic policy
was placed on the prospects of expors.
But the figures that are coming out
now are really causing us anxiety. 1
ayn not going into the long perspective.
But let us look at the perspective of
the last (wo months alone. In the
fasy twe months, the decline iSby 3.97
per «eig in dollar terms. Bug the
paradox is very different. The paradox
is, and that is where nation gets de-
ceived that whereass in dollar terms, it
is a decline of 3.97 per cent, in (erms
of rupees, it is an increase of 36.7 per
cent.  Therefore, when the Government
of India comes out with figures, it
emphaSises more on rupees than on the
forsign exchange earning. What does
it mean? It means that the impact
of the inflation is now trying to stran-
egle the nation’s economy. It was
believed when devaluation was  doge
that perhaps as a result of devaluation,
the inflacion would be congrolled. That
was the promise. As far as  India’s
experichce is concerned, in the  recent
past, only twice we have gone into the
IMF-World Bank theology of devalua-
tion—once in 1966 and now. Every
time, the inflation overtook us. Now
look a¢ the situation today. 13.5 per
cent is the officially released figure of
inflacion, Of course, if you go to
market and find out the prices, then
you sea a different picture altogether.
But Mr. Vice-Chairman, the interesting
part is that this 13.5 per cent, even
the Official rate, is the highest in the
decade. For the last ten years, the
rate of inflation has never becn 13.5
per ~ent as it is today and T am putting
the official figures and T am  quoting
the officia] sources also. T am not
making them at my will and if my
friend wants, I have documents with
me to prove that these are fisures given
by the Government itself. Therefore,
in 1990, for example... (Interrup-
tions). . .
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SHRI JAGESH DESAI (Maha-
rashgra): It bhad gone up to 16.5  per
cent and at present it is eleven  per
cent.

SHRI INDER KUMAR GUIJRAL:
That is not may source of information.
In 1990, even las¢ year, it was 9.1 per
Qent. Therefore, after devaluation,
you Sce that infiation bas caught wup
with us.  Nagurally when the inflation
goes up, ail the advantages that the
expoOriers are supposed to get, will get
nzitrelised. . . It is becausg the prices
catch up and the cost of  production
ces up and everything that needs raw
malerials goes up. The end result iS
that imports become liberal] and also
causs us anxiety.  The situation S
similar, as I said eariier, to that of
1966. Devaluation, unfortunately, as
we sex it—it is very interesting—has
helped only irn bringing in more  im-
ports. I just now gave you the figures
about cxports. In April-May  ¢his
year, imports increased by 24.7 per cemt
in dollar terms and in rupee terms, by
77.52 per cent. This is the shape of
things that we are seeing for ourselves.
We have to pay for the sins of our
past, of course, Our industrial growth
has been bmsed mainly on a new type
of illusion as if we can build this coun-
try, this country’s economy, only on

the basis of imports, ag if we need
imports for raw materials, we need
imports for  machinery. Therefore,

when you talk of elestronics or auto-
mobiles or synthetic fabrics, afl © these
industrial bases that we have built up
ar~ really those that keep on surviving
only on the basis of imports. You try
to shrink the imports and the industry
starves. The other day, the Minister
of Finance was telling us that he can-
not shrink the imports because  the
industries wilt suffer, It is because

vou have taken up a model like this.
The model we have taken up is going
to create, as time passes, g Situation

like this. Therefore, if anybody were
to come up here and tell us that the
future will be brighier and better, [
can only sympathise with him. I  will
cnly suggest to them that this is the
sitnation sud they should try to modify
the model that we have taken.
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The new economic policy is, unfortu-
nately, working in the reverse, Two
days ago, the Minister announced some
new rules. They are now permitting
the major industries, the multina-
tionals, and are delinking the  major
industries, the multinationals, from ex-
port obligations. Now, export obliga-
tions are also not there, Therefore,
you see a situation whereby thoSe whom
you were trying to force in the  last
one decade, all the Governments that
came into Office, to import by emphasis-
ing a greag deal thar if they were 10
import, they must expOr(, you are Te-
leasing them. You haye now released
them and, rtherefore, that obligation
also is not there. 1 do not know who
will then export and how much exports
will be there and how we some out of
thig situation. It is because of the
ideology of liberalism sc woll quantified
by the World Bank and the IMF and
it cannot bg reversed here. We are
trying to tell that this is the only way
to survive and it also fooks ag if it is
inevitable. It is a sad thing for the
whole country and for the Government
also. If it is for the  Government
only. T wont mind. But since it is
sad for the whole nation, T feel wor-
ried about it In the ‘cighties’ the
same thing was tald to us and a  big
propaganda was there as if the festivals

cutside, the high rate of impor(s of
goods, high rate of loany and all that
would us in a paradise. Now,

we have seen in the ‘nineties’ where that
paradise is. This is the situation now.

Again, Mr. Mann, who spoke just now,
was saying that you are poing into new
aréas. You have to import wheat alsol
Edible oils were already bothering us and
petroleum products werc already worry-
ing us. And now you are going in for
other items also where you are trying to
go in the interest of the foreign exporter
only. I do not know how the Warld Bank
will be unhappy if we import wheat or
edible oils. The end result is going to be
that your imports are going to go up and
the situation is going to cause us a great
deal of anxiety as time passes.
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We have often talked about the Dunkel
Report and the GATT and that not. Un-
fortunately, the Government has not
taken us into confidence. A Committee
was appointed, 4 Committee of the Cabi-
net, under the chairmanship of Mr. Arjun
Singh and I had also the privilege of ap-
pearing before them. They think that it is
too dangerous for them to come out with
the Report and the Chairman felt perhaps
thay a trap, a political trap, was being
laid for him. So, he was saying that he
was not going to give us any report, that
we had to discuss it in Parliament and that
the nation should debate it. This is not
the way to reac; to the Dunkel Report.
Well_ the multinational trade negotiations
are unlikely to secure for us n better suc-
cess in the world market. The rapid and
across the board liberalisation of imports
will only compound difficulties by impo-
sing severe straining on the BOP situation,
Moreover, (he promise of foreign direct
investment is unlikely to provide a sig-
nificant relef, and certainly not in the
ne:r future. And we know what is hap-
pending, The resources abroad are mnot
avajlable. TIn the last one year, ever since
the new economic policy hsa come in, we
had 5 massive investment of 300 million
dollars. ‘And what is happening? And it
is coming i» what? You are having Pep-
sicola, yoy are having breakfast foods.
What are we taken for? And the thing is
that tomato—Ketchups are now being
made by the foreign investment. Add to
this the Government’s policy. They have
promised that in the next three years, im-
port of capital goods will be totally libe-
ralised. What will happen? If you look
at the economic figures of any industria-
lised country today, they are having a8
glus of these machines. They want to un-
load them and we, like all suckers, are
trying now to import them. Totally re-
move all the barriers and you will have
a glut of the :apital goods. The end re
suly will be that whatever base we may
have built up in the Nehru's era and af
‘er that we will be having a serious di
fliculty. The world market is such tha
dangers of dumping are very serious
And I would like to under
stand from the  Government tha

apart from making platitudinous assux
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nnces and all those things, are their poli-
cies in conformity with this?

Now, we have the cxperience of the
new economic policies for the last few
months. Let us understand now at least
that it has been myopic. Let us now ap-
preciate that it has been fragile and that
it has not dome inflation control. The
gut issue of exports is inflation control.
No exports will catch up unless you are
able to manage the inflationary trend.
And for this, now the measures are very
strange. For imstance, as I mentioned
just now, to control infiation, you are
now importing consumer goods so that
that you think that the prices can come
down. Can the prices come down like
this? And if they come down even, say,
in onre area or the other, at what cost?
And in order to reduce the Governmenl
expenses, what areas are suifering? These
are social services, education, health and
all those things on which the nation has
to stand. You are now cutting on those
in the name of cutting down inflation.
Regarding  inflation, the new economic
policy relies primarily on fiscal adjust-
ments. And my friend, Mr. Yashwant
Sinha should be able to tell us better
about this because he hag dealt with
this, And he would endorse this idea that
resort to imports of mass consumption
items is not the way. The route to fiscal
adjustments has been through constraints
of invesment on social sectors, as I men-
tioned earlier. The revenue deficit of
the Government has, in fact, increased.
This is another area of anxiety. And the
reduction in the custnins duty has been
offset by the devuluation effect of  the
partial  convertibility. What is the net
result? ‘The net result is that costs have
been pushed up and are  persistently
going up, and the demand i3 coming
down. Therefore, now you are getting
caught up iInto new dilemmas and mew
situations.

In the export promotion, we are try-
ing to think of models that can help us.
Often in the media and in the House,
we talk of Japan, we talk of Korea, and
we say that they have dome very well
But anybody who is a student of econo-
mics, anybody who understands the Korean
model or the Japanese miodel knows that

[3¢ JULY 1992]
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there was a certain central point in their
growth. And that central point was that
their export sector wag developed with-
out harming the domestic sector. As a
matter of fact, their export sectors have
been so conditioned and tailored that
they are helping the domestic sectors.
And ours is the reverse, Everythi.lg that
we think of export sector is trying to
harm the domestic sector. Therefore, we
feel that a hazardous situation for the
domestic sector is devsloping.

T do not mean to discuss the new eco-
nomic policy today. T wish we had the
opportunity to do so. i wish we had a
review done. I wish the Government had
the courage to tell us that, of course,
we deflected from the past, but let us
come back to the rght course. But I
see that courage lacking. Let me suggest
all the same a few things that can, per-
haps, in the short term, help exports.
These are not many. One is that some
people come and tell me that while you
have given concessions 1o various indus-
tries in the matter of income tax, on
exports, consultancies have mnot been
given that much. They have been given
only 50 per cent of the concessions. 1
think that is one area where India has
a lareg intellectual capacity today. There
are architects; there are designers, and
so many people are there who can be
encouraged. Now, if an architect de-
signs a building, say in Timbaktoo, then
you give him 50 per cent concesson.
But 1if somebody exporis tobacco, you
give him 100 per cent concession. This
15 something which has to be looked into
and T would suggest that something
should be done about it. Similarly, soft-
ware export is still mot as much as it
should be. That is one area which can
help us in exports.

The interesting part of liberalisation is
that while liberalisation is there on paper,
in actual practice it is with the inspec-
tors. I heard today a very interesting
complaint and that is that some garments
exporter here had imported very deli-
cate laces from Japan and they are lv-
ing in the Customs godowns. An inspec-
tor comes to him and asks for money
and says that if you do not pay the
money, he will ask for everything to be
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opened. Therefore, all the laces will be
opend. You can’t reassemble  them.
Therefore, the best way is to pay money
and get out of it. That 15 the situation
that is coming up.

SHR{ CHATURANAN MISHRA
(Bihar): Do they want to liberalise the
rate also?

SHRI INDER KUMAR GUJRAL:
Definitely it could be playing havoc with
your entire liberalisation. 1 think you will
have to set up a mechanism and a sys-
tem so that people can come to you
and an expoiter is believed prima facie
till he proves otherwise, I think some-
thing will have to be done in this con-

text.

Similarly, I talk about the export in-
centive that you have given. T am told
that various old claims of the order of
about Rs. 500 crores are lying pending
in your fileg for more than one year
and people have not yet been given the
amount, Similarly, the duty drawback
system. hay to change. For
duty drawback, the exporter comes
to you and then your office issues some-
thing and corruption creeps in, and then
he goes to the bank, Why don’t you
authorice the banks to do it? You can
easily ask the banks that as soon as the
remittance comes from abroad, they can
give the duty drawback straightaway. The
end result will be that it will be a more
efficient system.

Partial convertibility was perceived as
a due compensation for withdrawal of
other concessions, for withdrawal of other
incentives. But now the interesting thing
is that partial convertibility is not helping.
It does not adequately match the incen-
tives that you were giving in the past. For
trade purposes, you might examine the
- prospects of giving 100 per cent converti-
bility, That is my view. I am not plead-
ing for total convertibility in the broad
sense. I am only saying that at the moment
you are giving 60 per cent convertibility
to an exporter. Kindly examine the impli-
cations of giving 100 per cent converti-
bility. ¥ am not pleading for it. I am only
saying Hiat a case study miay be conducted
whethaw {ncentives given in the past match
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with 60 per cen{ convettibilily or not
beczuse scme exporters have met me and
told me that it does not match. Some
papers have also written about it and 1
have recently reen an article about it.

SHii JACESH DESAI: If that is done,
then where from will they be able to
purchase oil and other things? That is the
reason why it is oaly 60 per cemt con-
vertibility. My point is basically different.
it is that the benefits which the exporters
were geiting otherwise are now equated
iwith partial convertibility. If it is not
matching,—l1 am only asking the Minister
to examine it; I am not pleading for it—
xindly have a look into it.

Similarly, there is another plca, from
the hundred per cent export wuits, hund- -
red per cent export processing units. They
are. facing problems with the inspectors
mare than anybody else. Therefore, 1
would suggest that you should set up
some sort of an enquiry into the whole
thnig. | would just give one example. In
the case of the hundred per cent untis,
they are asked to file a list of their machi-
nery, building, etc. Then the inspector
comes and says: ‘You have filed the list,
but a cable of your building is having a
light in the other building. Therefore,
you come again. I am not saying whether
it is right or wrong., But kindly call the
associations a1d discuss it with them be-
cause this is something which needs at-
tention

Having said all this, T will wind up by
saying this. Mr. Minister, I know your
difficulties. You are not the architect of
the economic policy. But whatever voice
you have, even if it is feeble, please tell
the Finance Minister and the Prime
Minister that the myopia mwus¢ and be-
cause the new economic policy is taking
us to hell and not to development. Thank
you,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Dr. Jain to
reply.

DR, JINENDRA KUMAR JAIN
(Madhya Pradesh): Mr. Vice-Chairman,
Sir, yesterday, I moved the Resolution
of Disapproval and initiated the debate.
My disapproval was not total. I had quali-
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fied it by mentioning the points on which
I supported the Bill, There is no need
for me to repeat the points for which
1 moved the Resolution of Disapproval.
Most of the Members who spoke from
this side pointed out why this should be
disapproved.

Sir, it has been a very interesting ex-
perience for me, while sitting throughm.?t
the debate. I belong to the main Opposi-
tion party, § formally moved the Motion
of Disapproval. Even then, I supported
the good points in the Bill and I compli-
mented the hon. Minister. For example,
they have shifted the trade regulations
from criminal jurisdiction to civil jurisdic.
tion. ‘This sort of an attitude would send
the right signal to our traders and it is
to be welcomed.

Novw, all the Members from the ruling
party c¢xcept saying ome Sentence in the
beginning that they support the Bill, were
critical of the Bill. If you kindly read
their speeches, you would find that they
were severely critical of the Bill, in toto.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): They were sug-
gestions,

SHRI V. NARAYANASAMY (Pondi-
cherry): They were suggestions. It was
not criticism,

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): We are not bonded lab.
our. We are 5 democratic party. Not like
You.

SHRI V. NARAYANASAMY: We are
not like the BIP. (Interriiptions)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Don’t answer the
interruptions, Dr. Jain. You go on.

DR JINENDRA KUMAR JAIN: I
am not commenting on the internal func-
tioning of the ruling party. The point I
am trying to make is this The hon. Minis-
ters ‘n charge of this Bill, namely, Shri
Kurien and Shri Salman Khursheed, owe
me a favour. It is because I did not speak
from a partisan point of view. This is
the spirit we should have in Parliament
when we are dealing with impostant sub-
jects like this, i, foreign trade, which
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is very crucial today. We must earn
foreign exchange. The Thon, Minister
should also have a similar attitude to-
wards the constructive criticism of sug-
gestions coming from the opposition
parties.

One of the things which has  been
mentioned, to which I would like to make
a reference, is corruption. This corruption
in our administration of foreign trade
is ruining our efforts I am not talking of
the personal greed and corruption. I am
talknig of the procedures which breed
corruption. There is delay. When an ap-
plication is made, there is no effort on the
part of the Governmen to dispose of
the application within the stipulated time.

On the other hand, I have come across
initances where even if it is a straight
icquest wheih cap be granted, the officer
concerned says that if it is agreed to,
somebody may accuse him of having had
some corrupt dealing.

In a nutshell, there is a premium on

inefficiency . If there is delay,
no explanation is called for. Sir,
n a dynamic process like trade, delay

inspires traders to corruption. You should
have procedures and rules fo eliminate
delays.

‘There is one more thing about inspection
agency, We have our own inspection
agencics for our exports. I am talking
ouly on exports now. I fully support the
view-po'nt that we must have quality
control to maintain the standards of our
export goods, but not for all the items.
1 give one specific example just to illus-
traie the point how our inspection pro-
cedures are defeating our own efforts, It
is not ap exhaustive list. Take the area
of electronic software, like computer soft.
ware and video software. There is a sti-
pulation that everything of video software
intended to be exported should have 2
censorship certificate. Now there is a tre-
mendous demand in the world market for
video software from India, but we are
not doing anything. There are a number
of producers all over the country. If
Doordsrshan is not able to exploit and
utlise their entire production they should
be allowed to sell in the international
market. Nobody will question if anything
goes through satellite, but video software
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which can bring you substantial money,
has to be given a crtificate by the Cen-
sor Board. And the Censor Boards are
non-existent, Right in the capital city of
Delhi I do not know whether the Minis-
ter knows that there is no Censor Board.
Only an officer of the ministry of Defence
has been designated to be .the Censor
Board. He is a fulltime officer of ‘the
Ministry of Defence, with ng mechanism.
If you have such part-time people trying
to give inspection certificates, how can
you find a break-through in export mar-
ket? This is just an example or an illus-
stration, The sum and substance of ex-
ports is to earn foreign exchanmge. Wt
should encourage everything that brings
us foreign exchange. A point was made
about lack of coordination. There s a
lack of coordipation between the Ministry
of Commerce and the Ministry of Fin-
ance or the Ministry of Textiles or the
Ministry of Agriculture. I would like to
plead here that the hon. Minister should
consider a ‘single window agency' con-
cept. For industrial developmen; a num-
ber of State Governments are  already
following this concept to help entrepre-
neurs, The hon. Minister should declare
that the Ministry of Commerce will set
up a ‘single window agency’ which will
comprise all the officers of concerned
Ministries should be put together so that
all the problems pertaining to exporters
will be taken care of at one time. This
concept of a ‘single window agency’ will
go a long way in dealing wtih the pro-
blems of exporters, (Time Bell rings)

Sir, I need to take notice of the points
raised during the debate. 1 do not know
whether you will give me another oppor-
tunity,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): No’ your time
is over. That is why I rang the bell.

DR. JINENDRA KUMAR JAIN: 1
have moved the Resolution, I am reply-
ing to the debate. 1 have to react to some
of the points. . .

THE VICE-CHATRMAN (SHRI H.
HANUMANTHAPPA): That is why an
opportandty was given tg you. Mr. Jain,
you have exhausted all your time. You
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jhave got one more minute (o complel
your reply.

DR. JINENDRA KUMAR JAIN:
you want to debate these points...

THE VICE-CHAIRMAN (SHRI 1
HANUMANTHAPPA): This is parli
mentary debate. You cannot pgo on spea
ing for hours together,

SHRIMATI (AYANTH!I NATAR:
JAN: You should confine yourself to.

THE VICE-CHAIRMAN (SHRI
HANUMANTHAPPA): Yoy have gone
Censor Board unnecessarily.

DR, JINENDR KUMAR JAIN: Ci
sor Board is the inspection agency.

THE VICE-CHAIRMAN (SHR1
HANUMANTHAPPA): Now do not a
wer, You will further lose your tin

DR. JINENDRA 'KUMAR JAIN: ¢
Mr. Jagesh Desai has asked a questic
whether the Minister would reply. ..

THE VICE-CHAIRMAN (SHRI
HANUMANTHAPPA): That quest
the Minister will reply.

SEIRT VITHALBHAI M. PAT
(Gujarat): It is for the Minister.. (
terruptions) . . .

DR. JINENDRA KUMAR JAIN:
moved the Resolution and I have a i
to reply to the debate. Is it not the
of this House? ... (Interruptions) ...
ate (rying to drown my voice like t
Sir, I want your ruling. Ay a Mem
who moved the Resolution for d'sapy
val—please give your ruling—do T hav
right to reply to the debate or not?
will speak after you give your ruling

THE VICE-CHAIRMAN (SHRI
HANUMANTHAPPA): 1 have given
an opportunity to reply.

SHRIMATI JAYANTHI NATA]
JAN: Why are you getting angry?

DR. JINENDRA KUMAR JAIN:
am not gefting angry. I request you
to throttle me,

THE VICE-CHAIRMAN (SHRI
HANUMANTHAPPA): Dr. Tain,
have asked for a ruling and I have gr
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my rulng. Why are you arguing? That is
the time given to you to reply.

DR, JINENDRA KUMAR JAIN: Sir.
I would sit down and would even agree
to withdraw my Revolution of disappro-
val, provided the hon. Minister gzives me
an ussurance or a promise to do  three
thnigs: (1) To set up a single.window
agency for helping the exporters to take
‘care of their problems a¢ one point. (2)
As T had explained yesterday, there
shovld e a cell in the Minictry to react

to and process the sugegestions of  the
Members of Parliament who can chan-
nelize the problems of importers and

expor@ers. Democratically elected represen-
tatives of the people should do this to
Lielp our tradsrs exporters and importers
and the Government should invite their
suggestions and they can be given provided
there is 2 cell which wili
stgpestions

honour such
coming from Parliamenta-
rians. (3) My last request to the Minis-
ler is, to consider the sctting up of a
special cell in the Ministry to deal with
the complaints of  corruption, and this
special cell should moniter the procedu-
res and instarces whicjr breed corrup-
tion,

Sir, if yoy allow me just one more sen-
tence, T wonld likec to cnd my statement
y making two recommendations: (1)
1t is reasomable that the export of trad-
ed goods and the earning of foreign
cachange by providing services should be
trented at par with manufaciured exports
frr purpases of section HXC of the In-
come-Tax Act. T know, it does not strictly
come under your raurview; it is to be de-
cided by the Ministry of Finance.  But
T have already plessed the nced for co-

ordination and choperation.

The last suggestion that T am  giving
today on thc subjcct is about the point
that was raised by my hon, scnior colle-

ague, Shri U. K. Gujral and the point
that was made by Shri Jagesh Desai op-
posing  this. Jt is  only reasonable
that when the enfrepreneur  has

to huy 100 per cent of his floreign rx-
change nceds—for imports-—at the market
rate. why should he not be allowed to
conveit that at the market rate? Mr.
Gujral wanted the Government to con-
sider 100 per cent. I say that they
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should agree to a minimum of 75 per
cent jnstead of 60 per cent.

Now, Mr. Jagesh Desai asked, where
will the foreign exchange come from?
THE VICE-CHAIRMAN

HANUMANTHAPPA): The
will answer that.

DR. JINENDRA KUMAR JAIN: My
last sentence, my Jast sentence.

(SHRI H.
Ministey

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): This 15 the
fourth “last.”

DR. JINENDRA  KUMAR JAIN:

This is the last. Sir, it 1s not a question
of forcign exchange. 1 am asking for
conversion of foreign exchange earned
by the exporter in terms of rupees at a
particular rate. So there is no question
of where he will get the money from for
the import of oil. You will get money
which hag been earned by our exporters
and you can buy oil or anything. The
only question is the rate at which you
will allow them to convert their dollars
into rupees. Mr. Gujral has asked for
100 per cent at the same rate as they
buy. T support that demand. But I say,
plcase be kind and let the minimum be

nct 60 per cent but 75 per cent, Thank
yecu, Sir.

THE VICE-CHAIRMAN (SHR1 H.
HANUMANTHAPPA): If the House
agrees. we can complete the reply by the
Minister and the voting.

SOME HON. MEMBERS: Yes, Sir.

SHRIMATI JAYANTHI NATARA-
TAN: We will sit and complete it, Sir.

THE VICEF-CHAIRMAN (SHRI H.
HANUMANTHAPPA): 1 hope the Mi-
nister also will be brief.
rions) Let us finish this,

.. (Interrup-

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUS-
TRIFS AND AGRO AND RURAL 1N-
NUSTRIES AND THE MINISTER OF
“TATE IN THE MINISTRY OF COM-
MEFRCE (SHRI P. J. KURIEN):
Thank you, Sir, T wil] try to be as brief
ug possible, However, if 1 try to react
to the points raised by Members, 1
think, it needs more than an hour.
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1 will try to be as birief as possible.

SHRI V., NARAYANASAMY: Speci-
fic replies you sent to the Members.

SHRI P. ! KURIEN: First of ali, T
think every hon Member who took part
in this debate which wag of a high ievel
and standard. All the criticisms and'
suggestions have been noted for posilive
consideration ang possible action.

Sir, the purpose of this Bill itself is
development of trode and promotion of
axports. Everyone knows that last year
our BOP position was such that we were
in a financial crunch. The credibility of
the mation was about to be lost, But
for the timely measures taken by Go-
vernment at that time, our position, &ir,
wounld have been very unenviable, On the
criticism on those measures which one
or two hon. Members have made, 1
have only one reply, T ask them: Please
imagine what would have happened if
Covernment had not taken those measu-
res, what our rosition would have been
today if this Government hiad not taken
those radical measures.  Today, looking
back, we can =ay, “No, We have this
problem, we have that problem.” But
we would have been in a much worse
position if Government had not taken
these steps.

Sir, far any country, for the growth
of its economy, exports are most im-
nortant, That we have understood.
Therefore, we have announced a trade
policy in which the total emphasis is on
exports. But export cannot just flourish
f one entity. It can only he inter-
linked with imports and trade. So, what
is needed is freedom of trade, so this Go-
vernment has announced that jt is goina
in allow a regime of freedom of trade,
in which restrictions will be less, that
licensing and licence raj wili be aboli-
shed as far as possible and minimised,
that maximum iransparency will be there.
That is why a new Imrort-Export Po-
Yicy has been announced, and that new
Tmoort-Export  Policy has made it
sufficiently clear that trade here-
afte, would be subjected to
minimum controls. Therefore. we have
brought oot a list of iteme for which
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licences are required, and today exports
or imports are all free except for the
items in the mnegative list. That negative
list has bezn drawn on considerations of
health, security and environment.

Therefore, the whole attempt is to allow
the trade sufficient freedom so that if
car be performed in an atmosphere in
which the exports can grow. Then we
have taken care to see that the items,
imports of which do 1ot generate ex-
ports, do not promote exportls, are brou-
At in the restricted list,

Yesterday a question was raised by an
kon. Member, whether we are allowing
imports of consumer goods. It is very
clear in the Policy itself. We are not
allowing imports of consumer goods. It
is in the negative list. Tt 15 not allow-
ed like that.

Hon., Members have criticised us for
allowing imports to be made freecly. What
we have allowed is only duty exemption
for raw materials and capital goods,

Sir, there was a criticism here on the
Capital Goods Export Promotion Scheme.
The Export promotion Capital Goods
Scheme is with the stipuialion that they
sheuld export. A question was raised as
to what is the guarantee that export obli-
gations will be complied with. T would
like to inform the Houst that these im-
perts are allowed wih sufficient legal
urdertaking or on the basis of a bank
guarantee and the Office of the CCIE
is closely monitoring it. So, compliance
with export obligations is ensured and
taken care of.

Again with regard to advance licensing
scheme also, a bank guarantee or a legal
wnderfaking is required, Therefore, as
far a5 we arc concerned there is no gues-
tion of gning back from the export obli-
gation that has been stipulated into these
twn s~hemes—FEPCG and advance licens-
ing.

SHRT YASHWANT SINHA (Bihar):
Mr. Minister, would you vyield for a
moment? | would like fo ask a question
relating to this. Otherwise, I would ask
Iater.

The Minister is referring to export obli-
cation. Yesterday, this was the point
which Mr. Jagesh Desai referred to. 1
am quotine. from The Hiadustan Times:
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“In a major exteasion of its libera-
ralisition policy in the industrial
secicr, the Government  today
withdew imposition of export
obligation with regard to issuance
of leters of intenl and industnai
licences.”
I don't kaow whether the Minister  is
awarg of this, But, if the Government
has taken stch a decision, then how is
he saying with such confidence that thixs
will be enforced in future?

SHRI P J. KURIEN: What I was rep~
lying wag about the question referred to
here yesterday, With regard to  export
obligation under EPCG scheme and ad-

vance licensing scheme., which the Com-

merce Ministry is administering, that is
the reply that T have given. I did not
react 1o that newspaper report.

SHRI YASHWANT SINHA: Are you
’ware of this.

SHRI P. J. KURIEN: Let me see that.
T can't say off-hand here. 1 will have to
ree that,

A criticismy was taised why thiz Rill was
broughy as an ordinance and why we did
net wait for the Perliament session, 11
weuld Tive to make it clear that this Bill
was introduced in the Lok Sabha during
‘= Buodget Session as such. We did not
want to go in for an ordinance, We
wanted to come to Parliament and get
it passed  But since the Lok Sabha was
alreadv engaged in so many other equal-
Iy important or more important issues,
this conld not he taken up. But, then,
Sir. we were stuck with a problem, be-
rause we have made certain radical chan-
res in the export-import policy. Those
changes have a bearing on our interna-
tional contracty relatine to exports and
imports, Those radical changes should
hve a legal status. Therefore, if we had
not gone for an ordinance at that time,
that would have adversely affected our
Irade . We had no other go.
Therefore, we went for an,
ordinance But a case was made out here
thay we have don- Wome dimpropiety.
Neither imprapriety nor violation is there,
berause Article 123 of the Constitution
i very clear that *except when both
Houses of Parliament are in session, the
President is empowered, if he is satisfied’
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efc. etc. So, the Notificatjon was issued.
The Foreign Trade Development and Re-
gulation Ordinance 1992 was promuiga-
ted by the President on 19th Yune.
Parliament was not in session at that
time, So, we have not committed any
breach or impropriety.

SHRI ASHIS SEN (West Bengal): 1
would like to ask. T have not  under-
stood . . . (Interruptions) 1 should be given
an opportunity. (Interruptions) 1 have not
understood what he meant by bureau-
cratic notifications and orders, not ordi-
nance. ({nterruptions) ’

SHRI P. I. KURIEN: It has teen said
that there is no major difference beiween
the Act of 1947 and the present Bill. If
vou go through them carefully, you will
rotice that the Act of 1947 is one which
regulates and controls. We want a law in
the Statute Book which promotes and en-
courages, which de-regulaies and facili-
tates the basic chanpges. Sir, in that Act
there is no meotion of the import and
export policy. This i5 the maost important
instrument which governs or helps the
import and export policy. After we have
announced the import and export policy,
we have made it a part of this Bill. So
all the liberalisation measures which have
been ftaken by the Government are be-
ing legalised. That & a very important
and substantial change we have effected.

There are a number of points which
I have to mention but due to lack of
fime T am unable to do so However, an-
other important point is—Dr. Jain has

also mentioned it—in the earfier Act,
contravention or violation of the Act
amounted to a crimina] offence. Here

taking the overall view of the trade and
in order to encourage the trade, we have
made it a case of only civil offence. That
is a maojor change to facilitate foreien
trade. These are the two important things.
There are so many pointz which T would
like te roention but unfortunately I am
short of time. _.(Interruptions)... Mr,
Yashwant Sinhraji mentioned yesterday

about ETCT scheme, advance licensing
and  exoort obligation. ... (Interrup-
tions) .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA)Y: Mr. Desai, you

should know that we are sitting during



287 Statutory Resolution secking
disapproval of the Forcign

[Shri H. Hanuman[happa]

lunch time. let us not try the patience
of the Minister.

SHRI P. J. KURIEN: Sir, I would like
to make it very clear that T am replying
here as the Minister of Statg in the Mi-
nistry of Commerce and pot as the Mi-
nister of Stute in the Ministry of Indus-
try.  Therefore, I am not bound to ans-
wer any questions relating to the Minis-
try of Industry.

Some Members mentioned about excess
of powers beinz given to the Director—
General. I would like to remind the
Members that the Bill is very clear be-
cause any decision of the Director-Gene-
ral can be reviewed by the Government,
Therefore, there IS no question of giving
excess of powers to the Director-Gene-
ral.

The hon. Member, Shri Guijralji and
some other Members have  mentioned
about the special licensing scheme under
clause 8, sub-clause (2). There we have
mentioned that these powers will be ex-
ercised under the prescribed tules, S0
whn rules are rrescribed, we will ensure
that there i3 more transparency and less
discretion for the Direclor-General,

Then, Sir, a point regarding appeal to
the Supreme Court was mentioned. Sir.
ng Bill can take away the right of a citi-
zen to go in for appeal to the Sunreme
Court. Under article 32 of the Constitu-
tion he can gn to the court. Under arti-

cle 136 of the Constitntion he can go:

to the Supreme Court, In addition to
these, under article 226 uny aggrieved
party can go to the High Court with a
with petition. Therefore, it is not neces-
sary to bring that provision here,

SHRI ANANTRAY DIZVSHANKER
DAVE (Gujarat): Why have yoo taken
away the powers from the civil court?

SHRI P. J. KURIEN: T am not yield-
ing Sir.

Thercfore, it is not neccessary to bring
that provition in the hody of this Bill
hecause thire i an inhcrent right to any
citizen ty po in for appeal to the court.
Not only lhat, in the previous Act also,
there was no such provision.

[RAJYA SABHA) Trade

(Development and 288
Regulation) Ordinance 1992

With regard to the imporg policy on
consumer goods, I have already mention-
ed the policy on consumer goods. We
‘have not decided to import  consumer
goods. 1 would like to assure the House
that consumer goods will continue to be
in the restricted list: Members from An-
dhra Pradesh on that side, as well as
sormne hon. Members on this side, men-
tioned the problem of tobacco growers.
They asked why more credit shouid not
be given to Russia for buying tobacco.
Sir, T would like to inform the House that
our trade plan already pravides for
25,000 tonnes of unmanufactured fobacco
being purchased by the Soviet  Union.
Out of that, they have enlered into a
rontract for 15.000 tonnes, But LCs have
been opened only for 9.600 tonnes for
which technical credit has already been
saactioned. There is anoiher 5,400 tonme:
for which, if there is a request fromr
the Soviet Union, we would consider the
question of giving technicat credit fa
vourahly. T can give you this much as
surance.

With regard to the Dunkal proposals

.. (nterruptiong).
THE VICE-CHAIRMAN (SHRI T
TIANUMANTHAPPA): Hon, Member

please allow him to complete.

SHR! P. J. KURIEN: Sir.....(Inte

ruptions), If the Chair wants me *
finish, T <an finish,
THE VICE-CHAIRMAN  (SHRj |

HANUMANTHAPPA): No you comple
your reply.

SHRI P. J. KURIEN: Then you ple
te ask them  to keep quite. (Interrt
tions), This iz not the way, I do 1
agree with this. T want to reply to wh
ever is relevant. Those who want to
for lunch can go. * have no objectit
(Interruptions),

With regard to the Dunkel propo
it has already been announced that th
will be a detailed discussion in Par
ment, We have already tuken steps.
fhnve already written to the Secreta
that we are ready to have a discust
at any time, After taking into acec
the view expresssed by hon. Members
Parliament, we will take a decision
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Then, Sir, T would like to react to
some other points mentioned by Gujralji.
The points are about the export of con-
sultancy, the export of software, clearan-
ce of the pending Rs. 500 crore CCS
100 per cent export-oriented units. 1
would like to tell him that all his sug-
gestions. will be considered. With regard
to the Rs. 500 crore pending CCS, cer-
tainly, T would takc it up with the Finan-
ce Minister—who is also sitting here—-
and we will try to see that it is solv-
ed as early as possible.

Mr, Jain al:o made certain important
points. First of all, he wanted a cell
for losking into complaints of corruplion,
1 can assure the hon. Member that no
cell is needed for it. You bring to us
any charge of corruption against anybody.
1 can assure you that it will be investi-
gated and action, as per the law, will
be taken, No cell is needed for that. T
can assure you that we will take action,
1f you have any other suggestion with
regard to reduction of corruption, we will
consider that too. But, so far, T have
not got any complaint about any officer
engaging himself in such corrupt practices.
T would like that much to go on record.
With regard to the single window clear-
ance scheme, T will assure you, the whole

. effort is to reduce the procedural formali-
ties and to eliminaté controls to facilitate
export trade. That is our whole effort,
Our effort is not only confined to the
single window clearance scheme, but
whatever suggestions you have, you please

" write to us and we will consider them

favourably.

Then the third condition for withdra-
wal of this is that a cell of MPs should
be created to lock into the trade aspecls.
(Interruptions)

THE VICE-CHAIRMAN (SHRI1
H| HANUMANTHAPPA): He does
not mean a ceil of MPs. What he meant
by this is thal there should be a cell in
your Ministry to consider the suggestions
of our MPs.

SRI P. I. KURIEN: I can assure you
even without a cell, the suggestjons of
every MP will be considered and action
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taken accordingly. Since every hon, Mem.
ber is anxious and the time is short, I
would like to cut short my reply. I thank
Dr. Jain for giving some valuable sug-
gestions. I assure him that those sugges-
tions will be specially noted. Therefore,
1 would request him :to withdraw his
motion of disapproval and I also com-
mend the Bill to the House for its appro-
val.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Dr. Jain, are
you withdrawing?

DR. JINENDRA KUMAR JAIN: 1
thank the hon. Minister for giving me this
assurance. I am willing to withdraw my
resolution only after seeking a very brief
clarification,

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): No, no. He will
write to you. (Inferruptions)

SHRI BHUPINDER SINGH MANN:
Sir, about the agricultural imports and
agricultural produce, a separate Bill will
come into force. (Interruptions)

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): He will write
to you. (Interruptions)y Dr. Jain, he has
agreed to all your suggestions.

DR, JINENDRA KUMAR JAIN: Sir,
I am secking a very brief clarification,
The Minister has not said anything about
the import of consumer goods. I want to
bring to his notice that recently, the de-

-finition of the consumer goods has includ-

ed the components of the consumer goods.
Now, the effect of enlarging the definition
is that a number of industries which are
manufacturing  consumer goods in the
country have been adversely affected, their
exportg have been affected. Fortunately,
you are the Minister of Industry also. 1
want one clarificaiton from you. We do
not want consumer goods to be imported
freely into this country but those indus-
trial units which are manufacturing con-
sumer goods, they should be allowed to
import components, This should be clari-
fied.

THE  VICE-CHAIRMAN  (SHRI

H, HANUMANTHAPPA): Tha; he will

consider.
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DR. JINENDRA KUMAR JAIN: Let
him reply. (Interruptions)

SHRI BHUPINDER SINGH MANN:
Sir, let the Minister answer my question.
Let him clarify. Let him accept or deny
it. (Interruptions). Why should he write
to me ? You allow him to clarify.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): 1 canuot
force the Minister. You cannot convert
this discussion into z question-answer
session.

The Chair canno¢ ask the Minister to
stand up.

DR, JINENDRA KUMAR JAIN: Sir,
if he clarifies, I will withdraw.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Are you press-
ing your motion of disapproval?

DR. JINENDRA KUMAR JAIN: Are
you asking the Minister to clarify, Sir?

SHRI P. J. KURIEN: Sir, as the im-
port of components of comsumer goods
helps production, we would allow.

DR. -JINENDRA KUMAR JAIN: Sir,
T withdraw my resolution.

The resolution- was, by leave, withdrawn.

SHRI ITHUPINDER SINGH MANN:
Sir, let the Minister answer my question.

THE VICE-CHAIRMAN (SHRI
H HANUMANTHAPPA): I cannot force
the Minister.

SHRI BHUPINDER SINGH MANN:
Since the Minister is not answering my
point, T walk out in profest.

(At this stage, the hon. Member left the
Chamber)

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPFA): 1 shall now
put the motfon mover by Shri P. 7.
Puiien to vote.

Regulation) Ordinance 1992
The question is:

“That the Bill to provide for the
development and regulation of
foreign trade by facilitating imports
into and augmenting exports from,
India and for malters connected
therewith or incidental thereto, as

passed by the Lok Sabha, be taken
into consideration.”

The motion was adopied.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): We shall now
take up clause-by-clause consideration of
the Bill.

Clauses 2 to 7 were added to the Bill.
Clause 8

Suspension and cancellation of Importer-
exporter Code Number.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): There are
ftwo amendments, 1 and 2 by Shri
Anantray Devshanker Dave. Are you
moving your amnedments, Mr. Dave?

‘ SHRI ANANTRAY DEVSHANKER
DAVE: Sir, T want to seek a very small
clarification,

2.00 PM.
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disapproved ¢f the Foreign

The questions were proposed.
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SHRI P. J. KURIEN: That is not
needed to be incorporated into the body
of the Act, but in the Rules we will try
to take care of his point.

The amendments (Nos. 1 and 2) were, by
leave, withdrawn.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Now the
question is:

That clause 8 stand pary of the Bill.
The motion was adopted,
Clause 8 was added to the Bill.
Clause 9 : Issue, suspension and cancel-

lation of licence

THE VICE-CHATRMAN (SHRI
H, HANUMANTHAPPA): There is one
amendment by Shri Dave.
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(3) g2 3 ax WfEm@ 41 #
"Gt FEI ¥ WsRY ¥ e
“arz f@it F AT W maoqrfed
frg amg

The question was proposed.

st gAsaTIa g ¥ A A

ot ¥ gt a7 g g FFowT oA

Regulation) Ordinance 1992

60 fe7m =1 Gﬁ\mm W FIT
w1feT 41, qE FA 7 .. . (Sawww)

M A9 FW T AvEET 39
g @ & AT sAeRe faagr A

THE VICE-CHAIRMAN (SHRI

H. HANUMANTHAPPA): He has assur-
ed.

SHRTI ANANTRAY DEVSHANKER

DAVE: Sir, he has not replied.

THE VICE-CHAIRMAN (SHRI

H. HANUMANTHAPPA): He said he
will consider it. He said it will be con-
sidered.

The amendment (No. 3) was, by leave,

withdrawn,

THE VICE-CHAIRMAN (SHRI

H. HANUMANTHAPPA): The question
is:

Thar clause 9 stand part of the Bill.
The motion was adopted.

Clause 9 was added to the Bill.

Clauses 10 to 14 were added ;o the Bill.

Clause 15: Appeal

THE VICE-CHAIRMAN (SHRI

H. HANUMANTHAPPA): There is ons
amendment No, 4 by Shri Dave.

= QAR JAMET A : wPiEy,
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The question was proposed.
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‘The amendment (No. 4) was, by Ieau,
withdrwan.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): The question
is:

That clause 15 stand part of the Bill.

The motion was. adopted.

Clanse 15 was added to the Bill.
Clauses 16.to 20 were wilded to the Bifl.
Clause 1, the Enacting Formuly and the

Title were added 1o the DBill.

. SHRI P. J. KURIEN:
move:

Sir, I beg to

That the Bl be passed.

The.guestion was put and the motion was
adopted.

“THE - VICE-CHAIRMAN  (SHRI
H; HANUMANTHAPPA): The Houss
stands adjourned for one Hour for lunch.

The House then adjourned for lunch af
fiye minutes past two of the clock,

- The .House reassembled after lunch at
ﬁVc minutes past three of the clock, THE
VICE CHAIRMAN (SHRI M. A. BABY)
in the” Chair,

[RAJYA SABHA]
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THE PLANTATIONS LABOUR
(AMENDMENT) BILL, 1992

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 PABAN
SINGH GHATOWAR): Mr. Vice-Chair-
man, Sir, 1 beg ta move:

“That the Bill further to amend the
Plantations Labour Act, 1951, be
taken into consideration.”

The Bill inter alia seeks to provide bet-
ter welfare facilitics, safety provisions to
plantation workers and  deterrent penal
provisions for non-implementation of the
wellfare provisions of the  Plantations
Labour Act, 1951.

As hon. Members are aware, the Plan-
tations Labour Act, 1951, whcih provides
for the welfare of plantation labour and
regulutes the coaditions of work in plan.
tations was last am:znded in 1981 with a
view to removing certain- difficulties that
were cxperienced in its working and for
cnlarging its scope,

After the aforesaid amendment, we re-
ceived g number of suggestions from diffe-
rent State Governments for further amend-
ment of the Plantations Labour Act, 1951.
The diflicultes in proper implementation
of thc welfare provisions of the Plantatio-
ns Labour Aect, 1951, were considered by
the reconstituted [ripartita  Indusirial
Commiitee on Plantation n March, 1983;
which felt that the Act should be review.
ed to cnsure better medical facilities, hous.
ing facilities, protective clothing, etc., a
well a5 adequate safegiard against  the
‘use of toxic chemicals which arc being
increasingfy used ipn plantations.

In the light of the recommendations o
the Tripartite Industrial Committze . o1
Plantations and the provisions made it
the Chlid Labour (Prohibition & Regula
tion) Act, 1986, we have brought forwar
thig Bill. The major proposals i;i thi
Amendment Bill include making provi
sions relating to safety of workers “an
occupational health problems arising ou
of work in plantations prescribing  tim
limits within which garden hospitals am
group hoes itals  should be eslablishec
amendment of definition of ‘Family’,
also include “dependants of female woi



